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S. N. VAR AVA, J.

We have heard parties.

In our view, every party has a right to nove a Court of Law for
adj udi cation of his rights. Mere filing of proceedings in a Court of Law
and applying to a Court of Law that the paynent may not be nade
woul d not anpunt to breach of undertaking. W therefore see no
reason to punish for contenpt. The contenpt notice will stand
di scharged. There will be no order as to costs.




